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o IN THE CENTRALADMMSTRATIVE TRIBUNAL " -
' GUWAHATI BENCH

* . Original Application No.145 of 2005
" Date of decision: This the 15® day of June 2005

The Hon’bl,é ]ustiée Shri G. Sivarajan, Vice-Chairman
The Hoh_’blé Shri K.V. Prahladan, Administrative Member |

" Smt Huten Mingam Anal

Deputy Commissioner, -
Customs Dmswn | . o
Imphal. .~ | ’ L Applicant

By Advocates Mr J.L. Sarkar and Mr S. Nath.

- versus- .

1.  Union of India, represented by the
- Secretary (Revenue), ‘
‘Ministry of Finance,
-+ . Department of Revenue, R
- Noxjth Block, New Delhi.
2.  Central Board of Excisé & Customs
- (through its Chairman)
North Block, New: Delhi.

3. Chief Commissioner,

. Customs & Central Excise, -
Shlllong Zone, . '
- Crescens Building,
MG Road Shillong-1.

4. Commlssmner of Customs (P)

- Customs House,
110 M.G. Road, : ' .
'Shlllong 1. - Ut veseens Respondents

_Y By Advocate Mr M.U. Ahmed Addl. C.G.S.C.



ORDER

SIVARAJAN. [. (V.C.

. The applicant is a Joint Commissioner of Cnstoms and‘
Central Exmse, presently working as Deputy Commxssmner Customs
Dmsxon in Imphal She has ﬁled thlS apphcatlon seekmg for
modxﬁcatlon of the order of transfer dated 10.6. 2005 and for giving a
posting to her choice place, i.e."Delhi. The apphcant_ls at serlalﬁ'
No.185 'in the transfer order. It is th.e case of the applfcant that after
serving in the North Eastern Reglon she had opted for a postmg at
Delhx, where she can hve with her family. It is the grlevance of the

applicant that without con51dermg the option exercised by her she has

" now been transferred to Kolkata agamst her option above. It is stated

that these transfers are effected only to oblige certain. officers who
had made irepresentatnons for giving postmg to their place of choxce '
and to the detrxment of the appllcant |

2. " We have heard Mr J.L. Sarkar, learned cohnsel for the
applicant, _and \Mr M.U. Ahm‘ed,,_ learned. Addl. CG S.C. for thev

respondents. We have already disposed of similar cases today wherein

we have directed the applicants to file representation before the

_ Government. In this case also we issue a similar. directions to the

applicant.’to nlake a detailed representation against the .inipngned
transfer order before the respondent No.1 within a period of ten days
from today If such a representatlon is filed the respondent No.1 will
dnspose of the same in accordance with law w1th1n a perlod of six

weeks thereafter If the. apphcant has not been reheved so far, she will

- be allowed. to continue m the present place tlll a decision is taken on



nkm

3

her representatlon 1If the apphcant does not make any representatlon ’
as directed ‘within the stlpulated period the respondents are free to
proceed in accordance with law. The apphcant will produce this order

alongwith her representatxon before the respondent No.1 for

comphance.

3. The O.A. is accordingly d‘ispbsed‘ of.

S 2

(K. V. PRAHLADAN ) . (G.SIVARAJAN)

- ADMINISTRATIVE MEMBER . VICE-CHAIRMAN
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Symopsis of the Application’

" The applicant is a member of Group “A’ Service (IRS). -

She has been transferred from Kolkata and posted to Imphal w.c.f 12-09-
She is working as Joint Commissioner from May’2005. She is

entitled to the benefit and concession for working in N.E. Region as

regards tenure and choice of station. I .

CBEC has published transfer policy “2005(Amnexure-B). The option was

called for and she submitted for posting in Delhi on the ground that her

hmsband, work at Kabul and. every 3 months he comes for 2 week or 10
- days

The order No. 9172005 dated 10-06-2005(serial No. 185) She has been
transferred to Kolkota again. -

Her cause is that afier serving in hard station (Imphal) she has a scope for
her choice station posting. Ske has a 3 and % year old baby who needs

parental care

./{
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In the Central Administrative Tribunal,

Guwabhati Branch, Guwahati.
Smt. HM. Anal
-Vs-
U.0O1& Ors.
INDEX.
Page

Abpplication: 19
Verification 10
Annexure A-1 11-12
Annexure A-2 13-16
Annexure B 17-27
Annexure C 28
Annexure D 29-35 -
Annexure E 36-37
Annexure F 38-39

Advacate
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IN THE CENTRAL ADMINISI' RATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

/&Jﬁzz

( An Application Under Section 19 of the Administrative Tribunals Act, 1985) (-1} X

£

O..A. No. /2005

Smt. Huten Mingam Anal

Working as Deputy Commissioner,
Customs Division.

Imphal

Vs

1) Union of India represented by the
' Secretary (Revenue),

Ministry of Finance,

Department of Revenue,

North Block, New Delhi.

2) Central Board of Excise & Customs
(through its Chairman)
North Block, New Delhi.

3) Chief Commissioner,
Customs & Central Excise
Shillong Zone
Crescens Building
M.G. Road, Shillong -1

4) Commissioner of Customs (P)
Custom House , '
110, MG Road,

Shillong

vrerensseieareerseanons Respondents




Ther application is made against the order of transfer No. 91/2005 dated
10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation
of the norms of transfer and the directives regarding the transfer and posting in
the North Eastern Region in particular.

2.  Jurisdiction

The applicant declares that the subject matter of tsher application is
within the jurisdiction of the Hon'ble Tribunal.

3.  Limitation

The applicant declares that the subject matter of the application is within
the time limit prescribed under Section 21 of the Administrative Tribunal Act,
1985.

4, Facts of the case
4.1  That the applicant is a citizen of India and as such is entitled to the rights

and privileges_. guaranteed by the Constitution of India.

4.2 That the applicant is @ member of Group ‘A’, IRS (C&CE) Service and was
appointed by the UPSC and belongs to the 1995 batch .Since her joining, her
history of posting is given below:

Sl. No. Post held Station From To
I Assistant Commissioner Kolkata 13/5/98 18/8/00
I | Deputy Commissioner Kolkata 20/8/00 30/8/02
III | Deputy Commissioner,Imphal Imphal 12/9/02 zbg?));

v Joint Commissioner of

Customs Imphal May 2005 | Tiil date




4;3 That the applicant during her present tenure has been postéd at Imphal
w.e.f.12/09/02. Now, she is working as Joint Commissioner. Being posted in the
NE Region, she is entitied to certain special concessions and service benefits as
per the direction of the Govt. of India.

44 That the Govt. of India’s Policy on the transfer and posting to the North
East Region bestow certain special concession and service benefits to the officers
transferred to the North East Region. The Policy inter alia, states that —
a)  will be fixed tenure of two/three years.
b) on completion of fixed tenure the officer will be posted to a station
of her choice.
Copies of the relevant insfructions are enclosed
as Annexure - Al & A2.

45 The Central Board of Excise & Customs (CBEC) under the
'Department of Revenue, Ministry of Finance, has recently formulated a New
Transfer Policy for Group ‘A’ officers of the Indian Revenue Service (Customs &
Central Excise). The transfer policy as mandated in the instruction itself, shall
come into effect from the 1% April 2005.
Copy of the Transfer Policy CBEC 2005 is
enclosed as Annexure -B

| 4.6  That pursuant to the New Transfer Policy, the CBEC had called for options
for postings from all individual Group-A officers of the Indian Revenue Service (C
& CE).

4.7 That your humble applicant accordingly submitted her option on 29/04/05
. (Copy enclosed). She has opted for posting in Delhi on the ground that her
husband works in Kabul, Afganistan. He comes home every three months for a
week to ten days. Therefore, posting in Delhi is prayed for . .
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Copy of Option / Transfer Proforma submitted
to the CBEC is enclosed as Annexure - C,

48 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued
under which a number of Group ‘A’ officers have been transferred from one
station to another. The name of the applicant also features against Sl.No. 185 of
the said order. The applicant has been transferred to Kolkata. It is stated that
the order of transfer has been issued as a routine exercise of power and has
been done without application of mind. The existing policies of transfer and
posting in particular of the officers posted in the NE region have not been taken
into conSideration while issuing the common transfer order and as a result,
aithough, the applicant is protected under the prescribed transfer policy, has
been transferred out of the present place of posting without taking into
consideration the facts and her option under the transfer policy.

Copy of the Transfer Order dated 10/06/2005
is enclosed as Annexure —D.

4.09 That the applicant during her tenure of hardship posting in the North East
Region has sincerely and diligently served despite being away from the family,
on the implied promise in the *North East Transfer Policy’ that after completion of
the “tenure” in the North East Region, she would be posted to a place of her
choice. Accordingly, she has opted for a posting at Delhi so that she can be with
her husband. The order No. 91/2005 dated 10/06/2005 issued by the CBEC has
. denied the applicant what is due to her thus violating the principles of
promissory estoppels.
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' 4,10 That the applicant has an infant child , three and half years old who needs

parental care of both mother and father . Thus , if the applicant is transferred to
Kolkata , the child will miss the care of father .

4.11 That your humble applicant is aggrieved at the manifest injustice meted
out to her on the following grounds —

(a) That the CBEC by not accepting the "Option” of the applicant has
denied the promise made in the North East Region Policy. Thus
violating the promissory estoppels.

(b) The impugned transfer order is also not in conformity with the
present transfer policy of the CBEC considering the fact that Para
5.8 of the New Transfer Policy of the CBEC states that the officers,
after completing their tenure in the North Eastern Region ‘wifl get
preference in posting to stations of their choice’.

4.12; From the above, it appears that while issuing the transfer order, the CBEC
~ has not taken the National Policy of Transfer on North East as well as its own
Transfer Policy into consideration.

4.13. The delay in issuance of the Transfer order is in violation of CBEC's own
deadline under Para 2.1(g) stipulating that = All Annual Transfer orders shall

" normally be issued by 30™ April, and, in any case, not later than 31 May of the
year”. The impugned transfer order, if implemented, will cause irreparable harm
and loss to the applicant and she will be denied the justice of staying with her
husband, when he comes for a short visit to India.

\

é} |



Copies of relevant instructions on posting of husband
and wife at the same station is enclosed and marked

as ANNEXURE E M AWI‘J’.{,/ F .

4.14 The impugned transfer order has been issued on 10/06/2005 with
direction to submit compliance report of relieve of officers by the 15" June 2005

and thus denying natural justice and oppoftunity to make legitimate

representation (11" and 12™ June being holidays). This depicts a very hasty
action and speaks of the colorable exercise of power under camouflage.

4.15 That the said transfer order has been issued whimsically, and arbitrariness
is writ large in the facts and circumstances of the case and as such is violation of
the Articles 14 and 16 of the Constitution of India.

4.16. That the said transfer order is neither in public interest nor office exigency
demands such transfer and facts and circumstances of the case demonstrate that
wholesale transfer order has been issued without considering the individual
circumstances of the officers, particularly hardship posting already served by the
applicant and as such the transfer order is not just and fair and is not within the
ambit of fair administrative action.

4.17. That while issuing the transfer order, the applicant’s well-reasoned,
legitimate option for posting has not been considered in utter disregard of the
factual evaluation of the hardship entailed in the remote area posting and
existing Policy extending choice posting after serving in the North Eastern
Region. This shows the insensitive attitude of the CBEC towards the employees
working under.

S. nds for relief wi i visions.
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For that the order of transfer has been issued in violation of the directive

o

r 5.1

of posting and transfer of the applicant, who has compieted mandatory tenure of
posting in NE region. |

5.2  For that the order has been issued totally ignoring the consideration of the
“choice station” posting admissible to the applicant after serving in the North
Eastern Region for the last three years.

53  For that the order has been issued ignoring the hardship of the applicant
who has been staying separately for the last three years.

5.4 For that the transfer order has been issued totally bypassing / ignoring the
policy of transfer 2005.

5.5 For that the transfer order is not in public interest nor in exigency of
service or reasonable administrative ground.

5.6  For that the order of transfer being arbitrary and whimsical is violative of
the Articles 14 and 16 of the Constitution of India.

5.7 For that the order of transfer is not just and fair,

5.8 For that malice in law and malice in fact is explicit in the facts and
circumstances of the case.

5.9 The impugned transfer order, if implemented, will cause irreparable harm
and loss to the applicant as she is already away from her husband for the last
three years.



5.10 For that the order of transfer is result of colourable exercise of power.
5.11 For that in any view of the matter the applicant is entitled to the relief
sought for.

6. ils of tsh ies exha

The applicant declares that there is no other efficacious remedies under
any rule and the Hon'ble Tribunal is tshe only forum to adjudicate tshe subject
matter. However, she has filed representation / option without any result.

7. M n vio il n nding with any otsher \

That the applicant declares that she has not filed any case on the subject
matter before any court, forum or any other institution.

8. Reliefs sought for.

Under the above facts and circumstances, the applicant prays for the
following reliefs:

8.1 The order of the applicant (Sl.No185) in the impugned transfer order
dated 10/06/2005 be modified.

8.2 The applicant may be allowed to be posted to her choice of posting i.e.
Dethi where she can be with her family .

8.3 Any other relief or reliefs as the Hon’ble Tribunal may deem fit and
proper. . |

The above reliefs are prayed for on the grounds stated in para 5 above.




9. Interim relief.

During the pendency of the application, the applicant prays for the
following interim reliefs:

9.1 The transfer order dated 10/06/2005 of the applicant( SI.No.185) be
suspended/stayed and she may be posted to her choice place of posting i.e.
Delhi ' ‘ '
9.2  Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper.

The above relief are prayed for on the grounds stated in para 5 above.
10. The application is filed through the advocate.
11.  Particulars of Postal Order:

(i) IPO No.

(i)  Date of Issue

(i) Issued from

(iv) Payable at

12. U losur

As per Index.
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| A;E?ENDIX —9 . ' "i‘:‘&.

INCENTIVES FOR SERVING IN REMOTE AREAS

(G.l, M.F., O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read wi OM.
No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.I, M.F., U.O. No. 3943-E.

I N

1V/84, dated the 17th October, 1984, O.M. No..F. 20014/3/83-E. 1V, dated the 31st January, '

1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the 1st April, 1986, O.M. No.

20014/3/83-E. lV_,.d.ated’the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 1l (B), dated the
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E. /1l (B),
dated the ist December, 1988 and O.M. No. 11 (2)/97-E.11 (B), dated the 22hdsduly, 1998.|]

I

Allowances and facilities' admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar
Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region

() Tenyre of -;')_'osting»/(_ieputation:

There will be a fixed tenure of posting 3 years at a time for officers with
service of 10 years or less and of 2 years at a time for officers with more than
10 years of service. Periods of leave, training, etc., in excess of 15 d,‘ys per
year will be excluded in counting the tenure period %rd years. Ofﬁ:}rs, on
completion of the fixed tenure of service mentioned above may be considered
for posting to a station of their choice as far as possible. 1

The period of deputation of the Central Government employee§ to the

~ States/Union Territories of the North-Eastern Region, will generally be for 3

years which can be extended in exceptional cases in exigencies of public ser-
vice as well as when the employee concerned is prepared to stay longer. The
admissible deputation, allowance will also continue to be paid during the
period of deputation so extended. :

(i1) Wéightagé fdr'(:lentral‘ deputation/training abroad Aand.i' peéial
mention in Confidential Reports:. 1
Satisfactory performaiicc of duties for the prescribed tenure in the North-
East shall be given due recognition in the case of eligible officers in the matter
ofe | S _ | : ;
. B ) ]
(a) promotion in cadre posts;
(b) deputation tc Central tenure posts; and

(¢) courses of training abroad.

Lo

‘&.”‘ '
Y

‘and to the civilian Central Government employees including officers of All
India Services..';')gsted-,to Sikkim. - L '

af SR I .’.",‘ -
2| %




~training abroad.

APPX.9] - INCENTIVES FOR SERVING IN REMOTE AREAS 539

The généi'al réquirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-

~ serving cases of meritorious service in the North-East.

A speciﬁc'énny shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenuré in the North-East in the matter of
promotion in the cadre posts, deputation to Central tenure post and courses of

(iif) Special (Duty) Allowance: . ,

Central Government civilian employees who have ‘All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 % % of basic
pay on posting to any station in the North-Eastern Region. Special (Duty)
Allowance will be in addition to any special pay and/or deputation (duty)
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997. Special Allowances like
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately.

~ The Central Government civilian employees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para.-and are exemptéd from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance.

NfOTE‘ 1.— Sp“élciall duty allowance will not be admissible during periods
of leave/training beyond 15 days at a time*and beyond 30 days in a year. The
allowance is also not admiissible during suspension and Jjoining time.

NOTE 2. — Central Government civilian employees, having ‘All India

“ Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-

shadweep Islands-are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty) Allowance’. See Orders in Section
V of this Appendix. ' -

(iv)-“Special Compehsatory Allowance:

The recommendations of the Fifth Pay Commission have been accepted

; by the:Government and Special Compensatory Allowance at the revised rates
. have been made effective from 1-8-1997. ‘ - '

" For ordérs'rega}'dihg current rates of Special Compensatory
- allowance—See Part V of this Compilation - HRA and CCA

(v) Travelling Allowance on fir§t appointment: .
In i?;él_’;ﬁdiation,of the present rules (SR'105) that travélling allowance is not

.admissible for journeys undertaken in connection with initial appointment, in

,;. o
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Concessions when posted to
North-Eastern Region, etc. .

[Swamy’s — FR & SR, Part - 1]

', fji Certain special concessions -and “service: benefits .are- admissible to
officers transferred to the North-Eastétn' Region and Union: Territories listed
- below and to officers posted to North-Eastern Council when they are stationed
‘in the North-Eastern: Region. These concessions are:also admissible to those

oon;deputation to State Governments of Manipuf and Tripura.
| 1. Asam’ * . - 6 Anmachal Pradesh
2 Meghaleys D0 Mmoo
3. Mamipur, e 8. - Aridaman and Nicobar Islands .
4. Nagaland 0 7 9. Lakshadweep (L & M) Islands:
s. Trpua 71007 Sikkim -
1. T.A. and Joining Tinie

. (a) Onfirst appointment.—For journeys fo take up initial appointment,
" . T.A. will be admissible to the Government servant and his family for the total
distance as below— =~ " o -
| Forjoumeybyrail =~ . ..  SecondClass fare.
. Forjourneybyroad =~ ~ ...  Ordinary bus fare.
For journey to take up appointment -~ . © .. . . |
in A & N/L-& M Islands - ...  Free sea passage plus rail/bus

! L _ -+ fare as above for journey
e within mainland up to th

. .. portof embarkation. :
~ | (b) On transfer.—If the family docs not accompany-the Government ser-
 vant, he will be paid T.A. on tour for self only for the transit period and will be.

permitted to carry personal effects up to'ird of his entitlement at Government
cost; or can:have the cash equivalent og carrying 5rd of tiis éntitlément or the
difference in weight of the personal effects he is actually carrying and 4xd of his.
entitlement, as the case may be, in lieu.of the cost of trarisportation of baggage.
Coimposite Transfer Grant will be admissible in any case. -

" . If the family accompanies him, he ¢an draw ‘_'the existing T.A., including

thel cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. e _ _
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_ CONCESSIONS WHEN POSTED TO N E REGION ETC : .f ‘ j2‘83
{ These ‘provisions apply also for the' retum )oumey on tmnsfer back from

' the North-Eastem Reglon/Umon Territory.

; This concession is admissible only in cases ‘of transfer from astation out-
side to a station in the N-E, Region and vice versa. It is not applxcable from

one[statton to another within the region.

(4,) Road mlleage for transportation of personal effects.— Higher rate

of allowance as for ‘A’ class cities, limited to the actual expenditure, will be

. -admiissible to all Government sérvants for: ‘transportation of personal effects on
* transfer between two different stations in the North-Eastern - ‘Region/Union
.Tertitory not connected by rail irrespective of the fact whether they are having

All India transfer hablhty or not.

1(d) Joining time while proceedlng on/returning from leave.—
.Government- servants procéeding on leave from the: place of posting in the

: -Reg10n to a place out31de the Regxon are entltled for the )ommg time as

folldws:— . ,
'(a) If the place of postmg in the Reg:on is not a remote IocaIxty —_
() tWhen the journey time between k ﬁ-h “Noj joining tlme is

““the place of posting and the place adrms31ble
. outside the Reglon is 2 days or less. * * .
- (i) When the journey time reférred to . ‘.Ionmey tune in éxcess
©.in(d) above is more than 2 days . *of 2 days is allowed as
.. _-joining timeé, ‘

: (b) If the pIace of postmg in the Regzon isa remote Iocaltty —_ E

locahty to the specxﬁed statlon is allowed as: free Jmmng

. “time: .
@) Penod of travel from the . h_,Joumey time in excess of
; “specified station'to a place - 2.daysis allowed as
outside the Region. . Lo ?addltlona] _]ommg time.

‘hls concessmn is also adn'ussxble when the Govemment servants retum
from eave. : : : o -

2. Leave Travel COncessmn

(a) Government servant who leaves his farmly behind and does ot avall_ y
. -transfer T.A. for the famlly will have the opnon to choose— L

Ez:her' The existing LTC . to Home Town once in a block of two
calendar years;

. ér‘ ’ .The -concession for hunself once a year from the statlon of
o _ posting 'to his Home Town. or place. ‘where the family .is

1 residing, and in addition concession for the. family (restricted to

i - the spouse and two dependent children only) also to travel once

+ ayear from the place of residence to the employee s station of

| posting : o \

(D ' Period of travel from the remote ‘.’Joumey time as prescnbed .
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" fixed tenure, officers may be considere

._ (b) In: addi‘ﬁb‘n; éﬁ&eﬁﬁment ‘setvants andfaxmhcsposted in the Region
oill be entitied to LTC on two additional occasions during their entire service

" career as "‘Etﬁérgency'l’,assag'e ‘Concession”’ A1 in‘tend'edr‘ib enéble.t_hem*and

' fhmilies (spouse and two dependent children) to travel to their Home Town or

. station of posting ini._an,_'_emcrgenc')iz‘ These -iadditional passages will be
| dd;rdssiblc by the cntlitlcgi_,rr';iod‘c‘and class of travel as for normal LTC.

" (© Travel by air-—- fﬁcbrs drawing pay of Rs. 13,506' and above and

their families (spouse and two.dependent children — up to 18 years for boys
- and 24- years for- girls). may’ perform the above LTC journeys by air as

f;mlow-—

I E Ofﬁcchpostcdm | Between s@ﬁéns
@ “North-Eastern Region | Truphal/Silchar/Agartala/
' R ) : ‘Aizwal/ Lilabari and Kolkata

Chennai - . ©

‘Ravatatti and Kochi.

, ‘1(1'1') -~ Andaman anlecobar {slands | ‘Poit Blair = and Kolkata/

. 3. Temure .t

(@ Fized Temire— :
'6) For staﬁ'wnh setvice oflOyearsorless L 'fhree years

(@) -For staff with'more thafi 10 ye tof seﬂi¢éi; ~ Two years

' period 'of jeave; ‘training, et in -exées

. ‘in s-of 15 days per year will be
excluded in counting the tenure period. However, the period may be extended
in exceptional cases in exigencies of publicservice of when the employee
concerned is prepared to stay'lbnger.._Deputht-idn allowance will be admissible
 during the cx'tendcd'pcriodfa_l'so,v o

| (b) Station of choice’on completion of tenure.— On.completion of the

d for posting to a station of their choice

| as far as possible. - - R 7
o 4. Wéfg‘ﬁta}igé for promotion, etc.

() Eligible officers shall be given due recognition in the atter of—
; EGE promcl;tié@_.in'c‘:'azdre posts; : o ' ‘
| (i) :d_cputé'tid_ii to‘Cénﬁal .teguxe posts; and. SRR
“‘, (iif) courses 6ftmini.ng'ab‘rojéd.’ I T
| (b) The general tequirement of ‘é‘t_l'éa’si’tlji'ée years® service in a cadre post
between two Central teriure deputations may be relaxed:to two years in cases
; of meritorious service. *. R SR C T s .
E (c) Entry in CR.—A specific-entry shall be. made, in the CR of all
i
l
!

| employees. who rénder vful_i;'tf_enure of service.
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5. Children’s Education Allowance/Hostel Subsidy

If the children do not accompany. the employee, CEA will be admissible
up to|class XII to children studying at the last station of posting or any other
statio&x where they resid®. If such children are put in hostels, Hostel Subsidy

will be admissible without other restrictions. The concession is adrnissible to
the officials transferred from one place to another within the North-Eastemn
Regixlﬁn also. o - v S

_..6. Benefit of Two HRAs.
Central G@vémmeﬁt employeés «po§ted toji__thc specified States/Union

“Territories from outside the N-E Region who are keeping their families in
rented houses or in their own houses at the last place of posting outside the

N-E Region, will be entitled to HRA admissible to them at the old station, and
© also lat-the rates admissible at the new place of posting in case they live in
hired private’a’ccommod'ation irrespective of whether they have claimed trans-

fer T.A. for family or not subject to the condition that hired private accommo-
- dation or owned house at the. last station of posting is put to bona fide use of

the membcfs of the family. These concessions are -admissible also to those
posted to Andaman and Nicobar Islands and Lgkshadweep.

~ iThose - employees who have not been posted to-the N-E Regidn from
outside the N-E Region are rot entitled to this benefit. = :

T Retention of Quarters/T élephone -
(@) Government accommodation.—The facility of retention of Govern-
merit accommodation will continue to be.available. Licence Fee will be

" chatged at normal rates whether thé accommodation retained is the entitled

type or below the entitled type. The facility of retention will be admissible for

three years beyond the normal permissible period of retention.
() Residential telephone in the last station.—Residential telephone at

the last station will be allowed to be retained on the condition that the rental

and all ‘other charges- are paid by the officer chcerncd.-'—Appendi,x-9.

~ 8. Special Allowances . ~ - _
(@) Special Compensatory (Remote Locality) Allowance.— Please see
Section6. . o e

= (b) Special (Duty) Allowance/Island Special Allowarice.—Employees
who have All India Transfer Liability on posting to (i) any station in the
Noy th-Eastemn Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram. will be granted
Spécial (Duty) Allowance, and (i7) any station in the Island Territories of
Andaman, Nicobar and Lakshadweep will be granted Island Special
Allowance..(For rates and conditions governing the grant of these allowances

see under ‘Compensatory Allowances "in Section 6). .
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TRANSFER/ PLACEMENT POLICY FOR GROUP A OFFICERS OF
THE INDIAN REVENUE SERVICE (C & CE)

INTRODUCTION

1.1 The Mlmstry of Fmance has taken major lnltlatlves for tax reforms
lncludlng reform of tax:administration with an empHasis oni: reducing
inter-face between the tdx payers and admlnlstratlon imparting
greater transparenCy and. ‘minimizing discretion so as to ensure

‘ effloency and recognltlon ‘of merit.and honesty

1.2 " The successful |mplementat|on of tax reforms depends on the
efficiency. of the delivery system. A significant contributor to the
effectiveness of the administrative inachinery is a:credible human
resource development policy, which. offers opportunities for
excellence and career advancement through a proper placement
strategy. » .

1.3. The exnstlng placement pollcy has been in place for over a decade
Based on'the experience of its implementation, a review of the
present system of transfers and postings was carried out:
Accordingly, a new- Transfer/ Placement Policy (hereln after referred.
to as the.Transfer Pollcy) for Group "A" Officers of IRS (C&CE) has
been formulated The: new transfer/placement pollcy shall come into
effect from 1% A prll 2005 ‘ : :

L)

SALIENT I'EATURES OF THIS TRANSFER POLICY

2.1 a) -~ The s’alient’lfeatures of this
~ Transfer are-as follows: a) All'
transfer-and.postings-of Group A’
officers of IRS (C&CE) shall be”
effécted by the Board/Placement
Commiittee of on their
_ recommendation as stated
herelnafter

b) _..’ The Transfér policy has beeh

formulated for offlcers at dlfferent
- levels; B ‘
.c) - Al statlons have been categorlzed

in three classes and tenure of stay
in different classes of statlon has
been prescrlbed

d) - Al posts have been divided: |nto
two categorlzes ‘namely, Sensitive
and Non-Sensitive;

e) Al posts have been categorized as
) field and non-field posts.
f) o _Gu,ijd‘eline's for dealing with
o different types of compassmnate

grounds cases have been laid
l .~ down.;

9). All annual’transfer orders shall be
normally ls_sued_by 30" April and, -

X aygjzl}l ol .




in any case, not later than 31St
May of the year :

202 oF -
gua non for operationalising the Placement: -
Policy. CBEC shallensure that the database -

is regularly updated

2.3 " All grievahces arising out. of the

+ implementation of This Transfer Policy shall

. be addressed in accordance with the

! guidelines issued by the Department of -
‘Personnel & Training, only after the ofﬁcer
has joined his new a55|gnment ‘

2.4 This Transfer Pollcy shall not be. appllcable to

the transfer of Chief’ Commnssnoners '
/Directors General ’ :

3.0 THE BOARD/ RLACEMEmcoMMITTEE’:' '

3.1 The Board will recommend proposals for
posting of Chief Commussnoners /Directofs.
General and Comrnussn_oners for approval of

Revenue Secretary and Minister of State -
(Revenue). Joint Secretary (Administration),

. CBEC will serve as: Secretary to the Board for
this purpose e S

3.2 ‘ The Placement Commnttee quI be the fmal
authority for transfer of officers below the: -

within the purview. the existing guidelines. .
After the proposals are-drawn up and . .7 .~
approved by the Board the Chalrman shall
annual transfers proposals Approval of the
Government will be.required in case a.,

be made. L o ‘ _
3.3 The Placeément Commuttee shall consnst of the‘. ‘
followung _ o
a) : Chalrman )
'b) Member (Personnel and , |
- R Vngllance), -
¢c) © - One Member of CBEC to be.
" norminated, in rotation; by the
- Chairman of the Board for a
period of snx months; and '
d) 3 Joint Secretary (Admn.): posted '
. in CBEC as its Member- Secretary
3.4 " |The minutes of the meetmg of the -

Board/PIacement Committee shalt be drawn
up and approved by all'Members within 24

| must be approved by the competent - -
authority within thirty days: D

A correct and complet-e database is asine

containing the pr‘ofiles'"of‘a‘,ll'l» Group.'A! officers

the Government i.e. Finance Minister through

rank of Commussuoner ‘provided the case. falls': :

deviation from the exustmg gmdelmes has to e

hours in a meeting (not by CII'CU|atI0n) These |

18
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4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS

4.1

/

4.2

4.3

4.4

4.5

LN

In case of Commlsswners and Chief .
Commissioners/ Directors General, the Board

‘will recommend both. the station of postmg

and the specific charge

Officers below the rank of Commlssuoner_ wnII

- be placed at the disposal of the Chief -

Commissioner/ Director General concerned
for further deployment. While considering. the

- officers for further dep|oyment the Chief’

Commrssuoner/Dlrector General shall keep ih.
mind the old cycle of posting of the said
officer consrdermg which Board has placed
that officer at their dusposal :

The normal practice is transfer on promotion..
. In individual cases this may give rise to

hardship. Hence, this may be decided by the
Board/Placement Committee. For this .-
purpose, the grant of Senior Time Scale/Non,
Functional Selection Grade shall not be
treated as promotion. '

Directly recruited / newly promoted Group ’A‘
officers shall be given intensive training in
accountancy for a period of 2-3 months.
during the period of probation / upon
promotion. Upon completion of training, -
directly recruited officers shall be:nofrally
posted to-a class 'A’ station, whereas the
officers promoted from Group 'B' to Group 'A'
shall, on promotion, be transferred out of the
station in which they were previously
working, unless the balance service is: less

“than three years. Further, in view of the.

sensitive nature of the. job, Appraisefs, on or
after promotion to the post of Assistant -
Commissioner, will not continue to remain
posted ih the Comm|55|onerate which
exercised jurisdiction over the Customs
House on whose cadré they were ongmally
borne. :

As far as possub!e an offlcer shall spend the
first nine years of his‘service on field posts
All posts in the Commrssronerates of =
Customs, Central Excise, Service Tax and thé

. Directorates of Reveriue Intelligence and’

Central Excise Intelligence have been’
categorized as field posts. Officers upto and

- including. the rank of Commissioners ‘shall”

ordinarily be posted on field assignments for
at least'5, 3 and 2 years respectively, in: -each
of the first 3 decades. of their career
respectively. During the first six years; the

‘officer shall not ordinarily be given a posting

outside the department or sent.on a

deputation, and should be given exposure in

Central Excise, Service Tax and Customs

branches, as far as possible. After completing
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4.7

5.0 CLASSIFICATION OF STATIONS FIXATION OF TENURES OF POSTING AND

six years of service, an ofﬂcer may be posted' ‘
. to the Board as an Under Secretary

5;. As far as possnble the senlor most offlcer

may be posted as the Executive :
Commissioner. However,.once posted, a:
commissioner will not be moved out of the
executive charge merély bécause an officer.
senior to him has replaced the hitherto junior
non-executive Commissioner at that station.

The officers will, as far as possible, be

rotated between the Customs and Central. - -

Excise branches every two years and
adequate experience in Service Tax branch -
will also be ensuted as far as possible. This ..

shall be done after the Annual Transfers have’

been effected. At statlons where there are

'separate Chief'Commiissioners of Central -

Excise and Customs,‘a committee of all such
Chief Commissioners. shall collectively decide
on the rotation between the two branches at
that station. At other stations, local rotatlon

~ will be done jointly.by the Chief

Commissioners who exercise control over the
posts located at that statton :

ROTATION BETWEEN THEM

5.1

5.2

53

The various stations where Group "A!
officers may be posted have been

categorlzed as Class 'A’, Class 'B' and- Class .
- 'C' [Annexure I- III] Such categorization

is based-on the twin ‘criteria of revenue
collection and the number of Commlssuoner
level posts ata station

The categorlzatlon of stations may be
changed by the Board with the approval of
the Government.

The States in the cointry have been divided
into 4 areas viz. East, West, North and'

South [Annexure-IV]. An officer shall not .

serve in-an 'area’ for . more than a total of

14 years (hereinafter:referred to as avvcy‘cle.') '
during his entire tenure up to and including .
the rank of Commissioner of which tenure in

an 'A’ station shall be for a maximum of 6

years. The tenure shall not be less than four -

years in a Class 'B' station and not less than
two years'in a Class 'C' station. The .
maximum total tenure. of an officer in all
Class 'A' stations during his service upto
and including the rank of Commissioner.

shall be 16 years. The tenure of posting in '

Customs Overseas Intelligence Network:

shall not exceed three years. A stay of more' -

than nine months in a station (to be ;
computed as on 31 December of the

previous year) WJ|| be treated as-& complete o

year, and the Iength of the period of stay
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5.5

5.6

shall be counted from the"date of joining:
An officer posted in Class ‘A’ of 'B' station
can opt to move to a.lower catéegory station
after he has completed at least haif hns o
tenure in that statlon '

An offlcer shall be rotated between the
three different classes of stations. After

completing one cyclé:of posting, the off’i&‘e'r
shall be moved to another area. Further as. .

far as possible, an officer shall serve in- at
least two areas of the country viz, North
South, East, and-West, during his careér
upto and including the rank of '
Commuss:oner '

It may be clarified that an officer can bé
posted from a Class 'A" station to-a Class 'B'
or Class 'C' station (not necessarily in that
order) in any other area. and vice versa,
provided that if he had been posted in that
area earlier, a minimum period of 2 years
should have elapsed before he can be
posted again to the same area (called
cooling off pernod)

All postlngs in the Board and deputatton to
technical posts in the Department of - .
Revenue, Central Economic Intelligence
Bureau (CEIB), Enforcément Directorate,
Authority for Advance Rulings (AAR),
Competent Authorities (CAs), Appellate: :
Tribunal for Forfeited Property (ATFP); . .
Customs, Excise and Service Tax Tribunal -

(CESTAT) and Settlement Commission-shall -

not count towards calculation of stay &t- a

. particular statlon/area But may be so -

counted at the. option .of the officer.
However, an officer who has been on
deputation to any.one of the aforesand
bodies shall not drdinarily be considered: for
another deputation to any of the aforesaid
organizations. When an officer applies for
clearance for a posting on deputation; his
previous history of postifigs will be '
considered while giving cadre clearance..An
officer shall invariably be transferred out of
the station in which he was on deputation
on his return.

In order to encourage'ofﬁcers to seek:
postings in Class 'C' station, the
Government shall 'safction:

a) At least one vehicle for office -
- use in every Class 'C" station

|rrespect|ve of the level of the

ofﬂcer headlng the ofﬂce and

b) . 100 per ¢ent housing facnlltles ‘
" at the Officer level to the extent
possuble i

- C) ' The startmg pount for

2)
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computing the stay in-Class ‘A,
'B' or C' statlon shall'be the.

% | N R S 22

5.8

5.9

5.10

date of Joumng at the station.

Joint Secretary (Admn. ) posted in CBEC as. B , S
its Member Secretary v

The ofﬂcers after completmg theur tenure if
'North Eastern Region (Assam, Sikkim, .
Meghalaya, Mizoram, Manipur, Nagaland,
Arunachal Pradesh and Tripura), Jammu

and Kashmir, NACEN-and its RTIs and: °

| Vigilance Directorate'and CESTAT. will® get ]

t  preference in postlng to statlons of therr g

[ choice. ‘ :

| ¢ . , .
When a certain number of officers are due- .
for moving out of a station to a new station

or by local rotation to.new postings in the.
same station for theé reason of having -~
completed their tenure, but cannot be so
“moved due to inadéquate number of '
vacancies available, the officer who has:
served for longer perlods will be moved

i first,

| The station of the posting will be taken as
. the actual place where an officer is posted’

| and not head quarters of Commrssronerate/
I Directorate to whncMhe offlcer is posted

6.0 CATEGORISATION OF POS'T.S',I'NTO SENSITI\?E[AND NoN-s_ENSITIVE

6.1

6.2

All posts in CBEC have been classrfled into .
sensitive -and non- sensrtlve with the: approval
of the Government [Annexure-V]

Ordinarily, the tenure of an officer on a o
sensitive post shall be: two to three years at
one stretch : .

7.0 POSTINGS IN DIRECTORATES OF REVENUE INTELLIGENCE CENTRAL EXCISE
INTELLIGIENCE VIGILANCE AND SYSTEMS (CBEC)

7.1

7.2

8.0 POSTI

i In the Directorates of .'Re'ven.ue Int‘elligence,’
Central Excise Intelligence, Vigilance and’ .
Systems, the respective Director. General will -
propose:a panel of names for the
- consideration of the Board/Placement - -
' Committee. Individual officers will be . -,
. selected by the Board/Placement Commlttee S
which will-also mdlcate thelr station of .
posting.

The maximum ‘length’ of Ztenure inthe

Directorates of Revenue Intelligence, Central

Excise Intelligence and Vigilance will be three

years, subject to the condition that no ‘officer
- shall spend more than six years.in these . .
. Directorates durlng hlS entlre service career

i .

NG ON c‘o_MPA‘s‘SIONA‘TE."'GROUNbs;?- :
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8.1 In case an offlcer seeks a postmg toa
particular station on medlcal grounds, the
; Board/Placement Committée is empowered
| to take a decision.on his-plea. However, if -
- required, the Board/Placement Committeé
may refer the case to .a Medical Board.

8.2 In case of working couples: if the spouse of -

subject to the instructions‘issued by the
Department of Personnel & Tramung on thIS
issue: o

8.3 In case where the spouse i$ also an offccer of'

posted to the same station, if they-are

do not occupy more than 50 per cent of the
posts in that station. ’ §
i

an officer is working outside the Department; -
posting in the same station may be allowed

the Department,*both thé officers should‘be K

otherwise eligible, provided that, Jomtly, they :

9.0 TRANSiFER ON ADMINIST‘R’ATIV»IE GROUNDS OR IN PUBLIC INTEREST

9.1 ‘Notmthstandmg anythlng contamed in this -
[ policy, Government may, if hecessary in
. public interest, transfer or post any ofﬁcer to
. any station or post; ' .

9.2 An officer agamst whom the CVC has
recommended initiation of vigilance -
proceedungs should not normally be posted '
or remain posted at the station where the
cause of the vigilance proceedings originated.
He shall also not be posted on a 'sensitive’

is-not closed.

charge. This restriction will remainiin = e
operation till such tlme the V|g|Iance matter

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE ‘OF TRANSFER

ORDERS

An officer under orders of transfer shall be granted Earned Leave or Study Leéave only after he has joined his new place of
posting. The period spent on Earned Leavé or Study Leave will not count towards computation of tenure in that station or
‘cooling off’ pehod Officers who proceed on Earned Leave or study leave without completing the. minimum tenure
prescribed for Ithe station/area will have to rejoin theé same station for completing the prescribed tenure. In other cases the
Board/Piacement Committee will decide their postmg after they rejoin on. completlon of the Earned leave/Study leave.

© ‘CLASS 'A’ STATIONS

. Mumbai (mcludmg Thane and’Belapur,) .

. Delhi (including Faridabad, Gurgaon, NOIDA and Ghaznabad)

. Chennai : . .

Kolkata !

. Bangalore |

. Hyderabad |

. All posts in the Customs Overseas’ Intelllgence Network (COIN)

NOWV A WA -

i. AH M’E:ISABAD

'CLASS 'B' STATIONS:

S.No. o sTATION.

Annexure-I

Annexure-n
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BHOPAL  . -
BOLPUR .~ -
cALICOT
comentore




I

| 10. 'J{DIBRUGARH e | 26

1L GGUNTUR L
f120 7 GUWAHATL o e T o '})q)
A | 13 CGWALIOR e oo | |

i 14. | HALDIA .
| 15, . HAZARIBAGH
6. ,"JAMMU & KASHMIR‘ |
( 17. JAMSHEDPUR
g 18. | ~JODHPUR
: 9. MAD:U"RAI
| . 20. . “MYSORE
| 21. - PUNCHKULA
| 22.. PONDICHERRY
| 23 ROHTAK
' 24. SALEM.
25 .:'SI-TILLONG
| 2. . SILIGURI
| 27. ©  TRIVANDRUM
28. - TIRUNELVELI

29. - TIRUPATI -
| 30. . _'.'f‘T'Ufico‘RIN
” 31 . VAPL: . R

- .REMAINING CITIES(OTHER THAN. CLASS
- /A'AND CLASS ‘B STATIONS) |

Annexure-IV

North Zone: Jurisdictional‘areas of Chief commissioriers of Customs & Central Excise of
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh,
Punjab, Utt'aranchal U.P, Delhi, Haryan“a- Rajasthah‘ & U,hion,Te‘rkitory o:f"Chandigarh)

East ZOne) Jurlsdlctuonal areas of Chaef Commlssmners of Customs & Central Excise of
Bhubaneshwar Kolkata, Ranchi, Shillong, Patna. (falling-in the States of’ Bihar, Orissa,
Jharkha nd West Bengal, Meghalaya Nagaland Assam Snkklm Mampur Mlzoram & Union
Territory of Andaman &- Nicobar) S _ - IR

West Zone Jurlsdlctnonal area of Chlef Comm|SSIoner of Customs & Central Excise of
Ahmedabad Mumbai, Pune, Vadodara Nagpur & Bhopal (falling in the: States: Gujarat,
Maharashtll'a Goa, Madhya Pradesh Chhattlsgarh & Unlon Terrltory of Daman & Diu)

i &
South Zone Jurisdictional area of Chlef Comm|55|oner of Customs & Central Excise of
Bangalore,: Chennai, Cochin, Coimbatore, Hydetrabad, Mangalore, Vnsakhapatnam (falling in
the States 1of Andhra Pradesh, Karnataka Tamil Nadu, Kerala & Umon Territory of
Pondacherry & Lakshadweep) - -

AnnexureLV

. Categorlzahon of posts into sensmve and non- sensutnve The followmg posts have been

categorized as sensitive -and non- sensntlve



</

A. Custom

S.No.
»o1

S.No.

s Commissionerate -

GroQb'A”ﬁo5t~f.ffA 'SecﬁothTéncH
© Commissioner - '
Comnw(Gen)

Commir.(Appeals) -~
Commr.(Adj.). . ..
| S

AddL/t. e Preventive
Commr./DC/AD . ., B
. ST : . R
- . Legal.
Rummaging &
- Jnteujgente
- sus
Air Intelligence *
. Aifport ¢

ToWhIhfémgéncé

Docks/$hed

Statistics

- Audit T

. Review .

Tribunal”

which do nét involve
‘regular dealings with
the public. .~

. B. Central Excise Commissidnerate

Groub'A'posﬁff}klf Section/Branch

Commissioner - -
ConwnrxAppéaBy':f:;»
Commr.(Adj.) . i

Addl./Jt.

T AnﬁfE93§on5 :
Commr./DC/AD " S

Legal &
Adjudication

All AppraisingGroups ~ -~ -

Category
Sensitive
Sensitive

Non-
Sensitive

Non-
Sensitive

Sensitive

Non-
_ Senyﬁve

Sensitive
~ Sensitive

Sensitive

- Sensitive

Sensitive

Sensitive

Sensitive

Non-

Sensitive -

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-

~ Sensitive

Non-
Sensitive

Category

B Sensitive

Non-
Sensitive

Non-
Sensitive

Sensitive-

Non-
Sensitive

=7
o



P&V ) _ ~ Sensitive

' o SR S - Audit Non-
' o R o .. Sensitive
» i T &0 Divisions : . Sensitive
' Review -~ Non-
Lo oowT e sensitive

‘ . Co T " Techhical/Audit. ;. Non-
Lo ' .. Sensitive

Chief . Non-
Commissioner's: = * .. Sensitive
Unit/Office - - L

e

; ¢ . ’c.Directorates .

S.No.. Group 'A"post: _Section/Branch . - Category
1. All posts in DGRI S T ... Sensitive
2. | All.posts InDG (V) . ° T .0 [ sensitive -
:. Ali posts in"Central” . Yoo o Sensitive
Bureau of Narcotics ' S S .
All posts in COR © .. Non-
Office . "= 1! R A Sensitive
6. | Alother s Lo S Non:
Directorates ..~ . . . S Sensitive




| IRANSFER PROFORMA <~ Awn@rORE nf

. (g) Name ofthc Officer; - HUTEN MINGAM ANAL
(b) Si. No. intthmle. 48 o :
(c) Dmgnanon " Deputy Coﬁun’issioncr
@ Comm'te/DteJOfficc in which g SR
Working':and/ or posted at present : - Shillong Commnssxon(.mtc e

(¢ Date fro whxch posted | in the pment 12-9-02
Conm' te/l)tc

4)) Dateomeh -30-1068 ‘
(8 Name of ﬂ:c Home Town & Statc ' Mampur , ‘

2. History of Pong since entry intb the Group ‘A" IC & CES scrvxcc in the prcscnbcd proforma
ST | Post held

[ Chief Comm te Stauon S .Dale
No | | Comm’te/Die _ . oo -
. ;! Gen/Dte . L From ‘To
1. | Assistant i | Customs & Central Excise | 1) Headquaner ~ - .
Commissioner, | Central Excise, Calcutm n {2 Midnapur Dmswn 13/05/98 |- 18/08/00
-1 1 Kolkata e Kolkata - } . S M
.2, | Deputy il | Customs & Customs Customs Housc , 20/08/00 | 30/08/02 |
Ct:mn'tissiom:fi’l Central Excise, | Kolkata L ‘
' i | Kolkata RS
3. ! Deputy i+ | Customs & Shillong lmphal Customs Division | 12/09/02 | Till date
! issioncr'- | Central Excise | Customs . S ' E
L | | Shillong .
3. 1f you wagt posting to a particular station, ' :
name the five different stations in order 3 Del}n

of preferences and give reasons - . - e

; Rmson - My Husband works in Kabul Af'ghamstan
i ‘ S He comes home every three months for a week to
|;§ : : - 10 {ten days) Therefore; posting in Delhi appears
i -~ ., - tobemoreconvenient for me and my family. As
“i - : the days: spcnt on Joumcy could be curtmled
4. - If your spousc | is employed and you séck . e
pmmgtoaparucularsstnuonor reteition at* - e
the same place,/give complcte details of such . L s
employment, d‘mgmnon of spousc, pavand . -
whether the jot. is transferable of not: T
3. Other relevant Lformauon, if any :

Note : Options onl) in respect of stations will be emcnamed and r'cq'uc'sts for spcciﬁc postings in a
particulars station will not be considercd. . :

Wxth Desugnxmon o\“"

Controlling nger's‘ comments - ' o ‘
- The pa]‘hculars givea in Col, 1 &2 abovc are verified and f'ouu correct

Signature onjo/mc'er :
. With Office seal

* D.D.INGFY
Commissioner Customs

North Eustern Reglon r'd .
th"nna ‘ | g

" -

| Co p‘\"&‘g‘ \e
.. : . St [
» - - W“ \*\o “3&”3 a |
Station ‘ I‘ ‘ _ o ngmlurcofthe Officer 0% . © o




o

N

29 pnnexoan Lot

P. No. 22012/10/2005-Ad-XX

. ' ' Govammant of India

‘ . Minlstry of Finance . .- .
Départment of Revenue: .

Curtral loatd of Excise & Customs:

Dated : June 10, 2005

OFFIC! ORDBR NO 91/1005

transfers and posting I U ﬁrade of Additional Commluiomr 8 Joint Commissioner of Customs &
sre hereby ordered with lmmediaze eﬂod and unﬂl fumwr orders :

2

E Namd%n!Oﬂ'lw [Pﬁunt?os&liw" I . i;todtoMImnmm
. Ranlomor Sohoo — [DGRIKOLATA .. . MERUTCX ~ —
lz. 5 o Pandey ‘uscsx oer - _‘:-\,‘ o ‘ ggﬁaurﬂcgfexcm NODA® |
. " oo cmand '_'“‘""Enorwcxsncs GEUT . . [BHUBANESHWARCX | T
I" r‘mg@nw " [DEUHI CEX ZONE T T [SMIUONG o

. (q‘ma [MEERUT CEX ZONENOIDA . . -~ [KOLKATA QUS

IC K(m , Mmue DELNI-IM (GURGAON) | [anom =~
[7. P. vdhnm Reddy  [CHENNAI CEX ZONE CHENNAL-III cnemw [Pune o (GoA)
8. [:T myugm [o'uenmu CEX ZONE CHENNAL-IV CHeNNAt ~ INAGPUR Cx

[Veniats Krichna - [CHENNAT CUS. ZONE CHENNAT ATRPORT CUS. CaRA ¢

P e | CHENNAL_ U T ooy
10, [raic Arye , |A£eaurca<zons NOIDANOIDA = ggtﬁ}fus (P) (OTHER THAN
it [Haﬁa‘mmrmu " [NACEN FARIDABAD . ﬁ.ucxuowoc

}w Akam T zﬂnw-x CUS. ZONE MUMBAI IMORT o Mnemam o
n. [‘r ltluoor [nsexmcsxzonemuzxmo L gfl_.rgws (PREV) GTHER THAN
[fa_ [AVeBiaknshna [OOCE CHENNAT _ T [coIMBATORE CX T
15, JAnl Sihgh Bodi » CESTAT DELHI e Bhopal X "
16 |Nceta Lail Butalla ~_{OTE DATA MGMT (S81-OLDe o:uu ~ [Ahmedabad Cus. -
17 V. Santhosh Kumor ENNAT CEX ZONE — |od(Vig). Chennal
16 [Himerelw Gupta |CESTAT MUMBAL . . |Ahmedabad Customs
f19  |sugrive Mocna MEERUT CEX ZONE. szxmm .- |NACEN. xanpur
20 !o‘ou-hmj ehSahu  |KOLKATA CEX ZONE. Kolksta (-sr_) _.: ' :’oaeﬁa}"ﬁa"cus (P) (cther than
|21 [S N Srvastve " Jocicce omAt ~ . |oetni €X T
22 _}K € Johny - |CHENNAI CEX ZONE. ciemw-cuenw Shiliong CX
[23 7 |p Hemavatni (Ms) — [CHENNAL CEX ZONE. CHENNAL-IT CHENNAL [Mysora. €X ~

R T 1 =
T ne.com Pvt. Ltd.,

B-XI, BSA8. Vasant Kun New ooms-ro '
m&nmmtm
Ema" W

i
N
|
i

e

T
@WUEJKWM




24 [Seema'Arora (Mrs) DG VALATION MUMBAI [ahmedabad Customs ]
(75 [DeepdkArom " JNACEN MUMBAI " JAnmedabad OX '

EZG‘ Pramjoi).(umar . ' ggt:: qus. ZQ'.‘E DELHI Acc <EXPORT) Vldodara cx

‘27 sa'usn’ Dogre ; A gs ZGNE MUNBAI ‘”"°RT . |vadodare cx .

P Chaoan (ni Mahar ____ |DELHICEX ZONE GECHL-iT1 GURGAON Ahmedebad Customs

[3 " |Kamiesh Pracad Mishrs _ |MUMBAI-CEX ZONE MUMBAL:I . . iNegpurCX .

{30 |G. Sré¢ Harsha HYDERABAD CEX ZONE HVDERABAD- T ~ |Coimbatore Cx

31 |AKJyoush DBLHT CEX ZONE, OELALI ~pemshedpur o

32 |k S Bhat OcRI BANGALORE . |Vndodra CX_

33 |Santosh Kumar Pondey  |OELH! CUS. ZONE, DELHI ACC (expom Lucknow CX - » T
34 |Raj Bans Singh [oGICCE. DELHI ‘ _oelhnot(omormmmwsum
35  |Suchitra Sharma Mrs INACEN DELHI Nagpur X

[¥6 " [Satich Grandra Verma___|OGICCE.DELHI T Vizag &

37 [ Rame Krishna Rao____|HYDERABAD CEX ZONE, | msmw x  [Ahmedabad CX

38 P ocdamu CHENNAI-II CX . - {Ahmedabad Cus

139 |Boddutan Hare Ram HYDERABAD CEX ZONE, Hvoeumo -V JRanchi CX

40 |C Jultbn Andrews Terennar-1 ex ~ |Shillong Cus (P)

41 [R Mol on Dass . |CHENNAICUS Lo |Renchi CX

47 [potheln Suresh Kumor ¥OERABAD CE JONE_ WYOERABAD-TIT " |vaidodara cx

fa3. [o.F. T8 Kumar- [BANGALORE CEX ZONE. BANGALORE- 1 "[NAGPURCX -

e fant xbmr Monddt |0G. VIGILENCE KOLKATA lcomw'oae x

fas. K qm _ [KOLKATA CUS “[MYSORE €. )
fss. Dayant Patp Gumml " [KOLKATA CUS . [MYSORE CX

fa7.” [Ajay Dbt [MUMBAT - 1 QUS T hAR O

{48 [m. Septnami Salvan [GHENNAT CUS. PREV, ZONE. TRICHY. _ [ROLRMACX " "7
fas. [Ashok R Mahida [AKMEDABAD CEX ZONE AHMEDBAD- m JRAJKOT CX- [
l5°' mek: Rana zoZNAé; v%xurxgrﬁhm-l a ICEST"T KOLKATA

(51, [Rstut Tyeg! “[AHMEDABAD CUS. TONE_ .. [NACENVADODARA
[52._[Sanjekv Gangadhar Dewehwar [VADODARA CCE, SURT-II, sum [cesTAT Mumear

[§3 [Sunil Kumar Das [RANCHI CEX ZONE PATNA . ” [KOLKATA X

|54 Mahegh Kumar Rustag! AHMEDABAD CUS ZONE ""NDL" cus 'ocxcce DELHI

[55. [K. Shysmsundor [BANGALGRE CUS ZONE MANGALORE [BANGALDRE CX

|86, Vinod Kumar Dahiys [PUNE CEX & CUS ZONEPUNE - i [0G. AUDIT CHENNAI

[7. [Stephen LD Souta [VIZAG CEX 8 CUS ZONE '[NACEN CHENNAL |
[s8. [Shankor Lal Meana [FAIPUR CEX ZONE JAIPUR - I} “lcestar oetwt T
(59, [Rajosh Pandey [AHNEDABAD CEX ZONE AHMEDABAD-1 ' [DOPM DELHI R
fs0. {Shubh Ctan [AMMEDABAD CUS ZONE ARMEOABAD  [NACEN MUMBAI i
réT' [Bijoy Kumar Kar [VIZAG CEX & CUS ZONE DGRI KOLKATA

[63. " [Ralosv Gupts " |[JATPUR CEX ZONE JAIPUR-1 "[CHANDIGARH OX ;

[63." [Ashok Kumar Chntuwcdl [CUCKNOW CEX ZONE KANPUR - [NAGPUR CX

|64, [Satya Prakash Pailwal [LUCKNOW CEX ZONE LUCKNOw 7 [DG. AUDIT KOLKATA

[65. [Rajoch SodN ' [cnmotmn CEX 20NE. LUDH!ANA [KOLKATA CUSTOMS

Taxind@idoniine.oom Pvt. Ltd., :
B-X), 0183. Vasant Kunj, New Dethi-70

-\
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[oEL cus

{99. [X ASHI KHIEYA

[66. |[Raju George IMANGALORE cex ZONE .
‘67. ;.'Hm Haran m,-w " [?;Rrée)amo CUS. ZONE JAMNAGAR cus RWTA s () l
[a—:‘u.s'—. s-h;';w _______ _P____UNE w : etk e e s e rlsab.n_oaf__. e . .-...;...._.i
[69. |iDipak Banahu saral [RANCHI CEX ZONE JAMSHEDPUR ~[CHENNAI cUS (PREV) T
{70. [nm:aun Smuvu [COTMBATORE CEX zowe L "~ [ARMEDABAD CUS o
[r1. h-rnn Kumar Kspur  [AHMEDABAD CEX 20NE BHAVNAGAR "~ joecHi o - '
[72. ||c.M Choudhary [VADODARA CEX 20NE VAPL. - fooPM DELHT !
{7s. linmam Netarjo Pllisl ¢ [MIZAG CEX & CUS ZONE GUNTUR _ ICHENNAT CX i

- el [Zs SAXPAL. ’ [MANGALORE CEX ZONE BELGAUM ~  [CHENNAICUS (PREV) i
[75 [BALJEET SINGH NUNWAL _ [DGRIAMRITSAR ' [DELHT CX )
" [SHILLONG Cex 8 CUS zo~e smu.onc e i
\IGAJGONGEDIN PANND) PREV) CUS KOL:KATA [ 4
(77. NARENDERA KUMAR- . [DELWI CEX ZONE PUNCHKULA loGicce oELHI
[78. {DEEPAX GARG . [BHOPAL CEX 20NE - ~ |CESTAT DELHI
7. [RARAR RAOINAGPUR CEX ZONE AURANGABAD VADODARA X ?
Ieo i< UNSONGATE __ |SHILLONG CEX & Cus ZONE sruu.onc [KOLKATA CUSTOMS '
Irmmnoen SINGH SODHI ?P%Lx)ws PREV ZONE AMRITSAR CUS  |SETTLEMENT COMMISSION DELMI |
[—2 lmmu MAOHAN DUBEY ~ [DBLHI CEX ZONE ROHTAK [DELHI CUSTOMS (PREV) 7
83. flmvzsn KUMAR SRIVASTAVA [VADODARA CEX ZONE VAPI . IHYDERABAD CX :
[64.”|A HUSSAIN BAIG [GIENNAT CEX ZONE PONDICHERRY [COCINCX o
[BS. [SATYA NARAYAN PARWAL __ [NAGPUR CEX ZONE AURANGABAD — [VADODARA CX |
[66. [S PALAIYANDI [COIMBATORE CEX ZONE  ~ _ |GHENNAI CUS (PREV) |
{s2. frcaose “jcocraNCEXZONE - . 7 |CHENNAI CX :
f68. [BABULAL RAIAT [KOUKATA CEX ZONE HALDIA [SHILLONG cus (P) "l
[es. NMMAGOTRA " [COIMBATORE CEX ZONE moum [CHENNAL OX
CHENNAT CUS PREV ZONE TUTICORIN (¢
POTANWATNI GAU QUS (PREV) - COCHIN &X 4
ﬁx. I ALYAN KUMAR BUTTA |BHOPAL CEX 20NE emom , [oEtHI ex
92. [SURESH NARAIN PRASAD * [VADOOAMA CEX ZONE DAWAN VALSAD [cegray DELHI
(@3, ~[MADHUR SRIDHAR REDDY [VIZAG CEX & CUS ZONE TIRUPATI ‘f'j " [HYOERABAD &
{04, |G'S SANDHU [DELHI CEX ZONE PUNCHKULA {BANGALORE CUSTOMS'
[65. [SUAZATHUNG NUNTHUK  [SHILLONG CEX & CUS ZONE: {DGICCE DELHI . i
[0, [PAUL RAJNDERA LAKRA . [C.B.N. GWALIOR _ “[RANGHI &X : :
[o7. BALA " [oeum cex zone RoHTAK [MeERUT CX T
6. [oepsnmaiaR 0 [BHOPAL CEX'ZONE BHOPAL . [NACEN FaRiDABAD
T T GHILIONG CEX & CUS ZONE GUWAHATL * [KOLKATA €X

|1o_o '\(swnmmm

ENNAT CUS PRE ZONE TUTICORIN cus CHENNAT CX

* 101, |PORN LAL NGILNEIA

[162. [N VENKATA SUBHA RFDDY |

{103. |G GANDHIDOSS .

(PREV)

|SHILLONG CEX & CUS zons SHILLONG [opeR DELHI
“[VIZAG CEX & CUS ZONE GUNTUR - |[KOLKATA CUS
[COIMBATORE CEX ZONE SALEM foeLHl cus

[RANCHI CEX ZONE JAMSHEPUR

[NACEN PARIDABAD

lon.WPAswm o

BXI, 8183, Vosant Kunj, moonnn'o
Web:
. Emah: mmmnmhmm.cm




n
[105. |S KANRAN

[CHENNAT CEX ZONE -

[CHENNAT OX
[106. [K K BAISWAL - [NUMBAI-T GEX ZONE_ ~ [AHMBOABAD OX
107, [RANBIR STNGH [MUMBAI-] CEX ZONE [COTMBATORE €X
{108, JAMITABH KUMAR [PUNE CEX & CUS ZONE [PUNE Cx

[109. [A M|SAHAY

[MUMBAL-1I CEX ZONE

{AHMEDABAD Ot

i
I

Tulﬂdlaonﬁno.com Pyt Ltd.,

a-xl \un Vassnt Kunj, New o«mwo

mwmmnﬁmw

(10, [SRATLENGER SHARMA_ |CHANDIGARH CEX ZONE = |KOLKATA €X

Y11, VIV ¥ KUMAR SINGH-T. " [DGRI MUMBAT — [VADODARA CX |
({13, [RAN AVTAR PABRI . PATPUR CEX ZONE _ " [pGIcCE DEUA

[113. [R SINGH GHANDEL s |MEERUY CEX ZONE _ T Mz ox

[i14. ISHWAR SINGH ~ [MUMBAI-T CEX ZONE [AHMEDABAD CUS

fa15. I L RAHTERE ' [VADODARA CEX 20NE CRENNATOE ()

[(16. MKARORA [WUMBAI-T CEXZONE " [VADODARA CX

[117. [P RANGASWAMY DG VIGILANCE CHENNAT - ~[V1zAG o

[118. AK[BARU "~ [KOLAKTA CUS ZONE "~ [SRILONG &X'

[119. (S! ARGHGAM _ [CHENNATCUS ZONE . . MIZAG &X !
[; A GALAT NIRATAN [\zus CEX 8 CUS ZONE ‘cocnm cx |
[121. [A JAVACHANORAN [CESTAT GHENNAL ~ [CHENNAT CUS (P)

[122, [MTIHILESH KUMAR [MUMBAI-1 CEX ZONE — [VADODARA OX___

fm.ﬁ,‘. AAENDRAN [CHENNAT QUS ZONE " [COCHIN oX

(T34 MPAOGAN . ICHENNAICX ZONE  frRIGHY CUS

125 [3 JpsEPH T [sHOPAL CEX ZONE ~{BHOPAL X [
hi26. %ﬁéﬁ T [ON PROMOTION — AIPUR CX !
[127. (M S WASAN ; [MOMBAI-1 CUS ZONE "~ [PATNA CUS (P) 5
[128. [C RANGARAIY — [NAGPUR CEX ZONE " [vizhG X |
|329; [NAVIN KUMAR SHARMA-TT [AHMEDABAD CUS '[DGICCE CHENNAI |
F;, SUKHIKINDER JIT SINGH lou PROMOTION ICHANDIGARH o

133, [R JAGANANTHAN [CHENNAL CUS ZONE [FRICAY ¢us I
(33 [gPMsra [FGRE CEX & OUS ZONE . [GETTLEMENT COMMISSION KOLKATA
[1337[MANQY KUMAR KEDIA "~ [KOLKATA CUS ZONE [RANCHI X l
[134”[5 SANKARVADIVELY [cHENNAT CEX ZONE [PONDICHERRY CX !
[135. [NAGESH PATHAK [HUMBAI-1 CEX ZONE [EHILLONG CUS (PREV) |
[136. [GATISHSHAH ~ [VADODARA CEX ZONE [COTMBATORE CX_

[137. [K RAGHAPATHY [GHENNAT CEX ZONE " [MANGALORE CX _

lm. IVA‘I’&NDM KUMAR SHARMA lmumw-n cus zone : m::g;‘g%ﬁgg&g“ -

fi39. [6 VK RAO-1I [Mumeal-t Cus ZONE A [PUNE CX / N
[140. [ASHOK KUMAR """ [ON PROMOTION T T [EeN KoTa

[T41. ISTIXHAR BAIG [oacel kanpUR [oEUHI CUS \
[Ta2. froGEsSH KxUMaR AGARWAL __[MUMBAI-Tt CUS ZONE "~ [DG VAL MUMBAI |
143 |O). Vankat Roddy CHENNAI CEX 2ONE BANGALORE CUS (OTHER THAN CL-A)
Te4 |Apzuddin DGCE] LUDHIANA DGCEl. LUDHIANA

145 _{Nderav Kumar Maliick T[ONPROMOTION . . DELHI CUS .
146 Mlm Josaph Chandm BANGALORE CUS. ZONE NACEN.. rmmno .

page 4 of 7



I-.Y.

M Pratap Singh '

TNEERUT CEX ZONE

MEERUT CX

“[BANGALORE CUS

CHENNAI CUS. PREV. ZONE

148 OIVM Reddy VIZAG CEX & CUS. ZONE .

{149 [Viley Mohan Jain DGICCE.DELA! i “{MUMBATI CUS-T

150 [$3mir Subhash Bajaj DGRI. MUMBAI- - JorR1 MUMBAI

151 [Binoy Kumar JMUMEAI-l CEX 20NE AHMEDABAD CX T
152 [Bodhi Ram Acharya TBHUBANEBWAR CEX ZONE . _ |KOLKATA CUS (WEST BANG. (P) N
15) [Sudhe Xoka HYDERABAD CEX 2ONE .  IVIZAG QUS ;
{154 [Mantsh Saxens , MEERUT CEX ZONE DELHI CUS

[155 |Rajoov Aorowal . JLUCKNOW CEX ZONE DELHI CX

156 [AJay Kumar Pandey BHOPAL CEX ZONE PAPUR &

157 |N; Padmaahri BANGALORE CUS. ZONE _ BANGALORE CX _

158 [Ubkarsh Tiwarl DG SYSTEMS. DELHI oG s¥s DELMT_

159 |Rijech Kumar Mishre DGRI DELHI DGRI.DELHI )
160 |Sanjay Bansai DELMI CUS ZONE ~ |DGRI. DELKI

161  [Rasim Arshi ON PROMOTION ~ [MuMBAI-1 CUS

162_[rachodhes Warange OGRI. MUMBAT " "|SETTLEMENT COMMISSION MUMBAL

163 od G Thamizh Valvam CHENNAI CUS ZONE " "coimBaTORE €X

164 | yan Saver _ ON PROMOTION. " JOELHI EX

165 |[BAV Srinlvase Rao CHENNAI] CUS ZONE ~ |DGCE1 CHENNAL

166 (Laltt Prasad [OELAT CUS ZONE “ JoGR1 OELHI

167 |[Ranjit Kumar ON PROMOTION DELHI CUS

168 [Mohan Saxens DOPM DELHL _ |oOPM DELHE

169 jMonish Chandre “Jon PROMOTION _ [KOLKATA CX (omen THAN CL "A)

170 |R Saravanakumar CHENNAI CUS ZONE [vizaa cus

171 |Suroksha Kattyar ON PROMOTION LLUCKNOW CUS
172 |owpsk Kumar Gupa BANGALORE CUS ZONE _ |cotMBATORE o ]
[£737 [N kumaresh “JON PROMOTION 7 77 cHENNAT cus

|174 #pdlp suman KOLKATA CEX ZONE. ..~ \ KOLKATA CX__

175 |RARIBINDER K PRASAD ON PROMOTION DELHI &X'

176 |MAHENDRA PAL , ON PROMOTION -~ __|MUMBAL-TI CUS.

177 S} CRANDRAMOHAN [CHENNAI CUS ZONE COIMBATORE CX

178 |5 ANANTHA KRISHAN ON PROMOTION CHENNAI CUS

179 [SPDAS v "[DG (VIG.). KOLKATA | PATNA CUS (P)

180 JUPENDRA SINGH YADAY DGRI. MUMBAI .- MUMBA! CUIS-1

181 [PYARE LALUPADHYAY ~ ~ ° JKOLKATA CUS, ZONE KOUWATA CUS

182 |MANISH MOHAN 1! ON PROMOTION "|CHENNAT CUS (P)

183 |K BALAIT MAJUMDAR MUMBAI-1[ CUS ZONE MUMBAI-I QUS

164 [BHIRENDRA SINGH GARBYAL MUMBAI-1 CUS. ZONE MUMBAI-IT OX -
105 [HUTTEN MINGAM ANAL SHILLONG CEX & CUS. ZONE _ |KOLKATA CX i
16 [aKVAGL MEERUT CEX ZONE MEERUT CX _

187 [P VENKAT ‘ ON PROMOTION MEERUT CX

188 ]mw KUMAR mmn DELHT CUS. ZONE - DG,VIG,DELH] ]
169 [K RAMAMURTHY KOUKATA CEX ZONE KOLKATA CUS |

190 };u.w SHARAN [MEERUT CEX ZONE gggg)cus(v) (OTHER THAN

191 [KCIENA SATRACUS PREV.ZONE __ [RAGHI CX

192 [P MISTHUSAMY TGHENRAT CUS

rihummuno som Pvi. LWd.,

B8-%1. s\a: Vasant Kunj, New oemno

Wieb. hittoJ/Aaxindiaoniing, com
Emwmmmmm
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[193 “JONPROMOTION —___ [t CESTAT DBLHI
1194 [R GURUNATHAN CHENNAI CUS.ZONE . JcHEnNAT cus
105 [NAVNEEY [on erOMOTION | |vADODARA €X
196 |PANDAB CHARAN BEHERA DGCEIROURKELA - . [KOLKATACUS
197 |V K/5INGH [WOMBAII CEX ZONE_ |[VADODRACX i}
108 |5 MAKNTER ON PROMOTION MUMBAI CUS (P) PUNE _
199 |RATTAN LAL BHAGAT CHANDIGARH CEX ZONE. _ |DPPR. DELHI
200 |SITA RAM NEENA JAIPUR CEX 2ONE - DELHI CUS (P)
201 R K|MEENA . DELHI CEX ZONE  |pErex }
202 [IRFAN AHMED ' MUMBAI-TI1 (CUS PREV.) ZONE [PUNE CX
203 MJ%NW NAGAR MUMBAI-111 (CUS PREV.) ZONE !;C.’)U‘A"‘ QUS (OTHER THAN Q.
204 |R SMAHESHWARI BHOPAL CEX ZONE_ I T
205 |8 N;SINGH ON PROMOTION LUCKNOW CX
206 |ELS] THOMAS ON PROMOTION - BANGALORE CUS
207 {C nmwx .|DGICCE DELHT . DELHI CX :
208 [DTE. OF LOGISTICS DELMI ___ [DELHT CX T
DTE, OF ORG. & PER MGMT -
209 |A w‘rw»n-n dirhe PR e DELHI cus
210 [KRISHNA AKSHAYA WISHRA (Mra) CESTAT. DELML . . .. DELHT OX
211 _|SANJAY KUMAR AGARWAL (Or) oG Exp.PROMOTION BELHI|DELHI CUS
FTENT) N""ouumww '[CESTA DELMT - " [DELHI €X
FTERIYTY wsm {DG AUDIT MUMBAI _[MUMBAL-1 CX
[214. [HITESH A SHAH " [cEsTAT MumBAl ~ [MUMBAI-T CUS
f215. [RAYESH PURI ~ [NACEN VADGDARA [CHANDIGARK CX
[2167 [MAYANK KUMAR [NACEN KANPUR . jcen koTA
|217- [ VIOHAR ‘[DELHI CEZ ZONE DELHI - III GURGAON B "[DG SAFEGUARD DELHI
BUOY BIHARI A T DG EXPORT PROMOTION
218 LA-WATE - |peusrcus ZONE ?EL"‘ tep  |oeua
[216. [NAVEEN KUMAR JAIN __[DELHI CEX ZONE DELHI"IV FARIDABAD | [NACEN FARIDABAD
220. l:nsm CHARAPREET SINGH |5 41 CUS PREV ZONE 0G AUDIT DELHI
[221 [STT JAIN (MRS) ___[BELHI US ZONE DELH ACC (mpoan B GeN LI ~ [CESTAT DRLAT
2227 VDAY KUAMR PAUL ~ [DELRI CUS PREV ZONE o [DGICCE DELHI |
2. [r'w‘po: KRISHNA ™ [MUMABI-1 CUS ZONE MUMBAI (EXPORT) - [cESTAT MuMBAL |
HRATA MUMBAI-TI CUS ZONE NHAVA SHEVA (IMP) & MULUND
P; l TTACHARYA ‘crs NHAVA SHEVA 7T |DG VALUATION MUMBAT |,
s [SANIAVPANT T [MUMBAL-T CEX ZONE MUMABI-Y ""[DG SERVICE TAX MUMBAI
KUMAR ” '
226. AJASTAVA [HU!‘!BAI- CEX ZONE THANE-1 ‘ CE.STAT MUMBAL
[227. Im DIP KUMAR KATIYAR [MumMBAL-1I CEX ZONE aupun [CESTAT MUMBAT
[225. [CRARUL BARNWAL ~_[CESTAT DELHI ' foetrox
229. muenw RANGA loec:x LUDHIANA ]géag;:roun OF Log1sTIC |
R30.[c vv suwmwrw (NACEN HYDERABAD " [YDERABAD CX ‘:I
{2317 PANE K NATHANEIL [HYOERABAD OX _ " [NACEN HYDERABAD
[Tz"[amssn HAVANUR - lfncau.osus cuUs [CESTAT BANGALORE

|

Tnkﬂaonnm com Pvt Lyd,,

B-X). 8183, Vasent Kunj. New oom»-ro

W;Wm
systems@iaxindingelins com
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[233. [(NARASIMHA MURTHY [CETAT ﬁig'A’LEEe"" o T * [BANGALORE CUS |
1234. |[DHEERAJ RASTOGI JAMRITSAR CUS (PREV) » " [DGRI AMRITSAR LUDHIANA |
[235. [S X VIMUANATHAN eNnaToUs * [DGRT BANGALORE i
[236. [K SINKA RANCHI CX_ ~ [DGCE JAMSHEDPUR ;
[237. [NAVNEET GOEL. .~ [DELO OX - [DGCET DELHI i
238, [6.V SIVANAGA KUMARI  [UOP PUNE X~ . " [HYDERABAD X B
[233. [O]PANGARKAR ~{COIMBATORE CX . \ "~ [OTE OF AUDIT MUMBAT .
[340. [Pk NP ~[MUMBAI-TI CUS . T |56 SERVICE TAX MUMBAI |
241, [SWATANTRA KUMAR _ JRANCHI X T B ~ [SHILONG X :
.[;42. E? PANIGRAHI VADODARA CX - ____'[peu-u CUSTOMS |
Izq; o:!;uezm : SHlLI.ONG (o] e o 5%79}%\%’90'45 1

BoviGANE . MERTX

[ON RERVERSION FROM DEPUTATION " "~ [ovE OF LoGIsTICS v
DGRIDELHT . .. “TCHANDIGARH OX |

~ON RERVERSION FROM DEPUTATION -~ |VIZAG CX
~JUOP CBN GWALIOR . __ ~"[0G SYSTEMS DELMT

i
1

2, All the officers mentioned

wbove Should be reliaved ImmediBtéiy 'Bhd 5 compliance repart to this effect should

De sant by the Chief Commissioner concerned to the undersigned by 15.06.2005. This should be followed by 8

report containing stotus

shoulld redch the undersigned
il :

regarding assumption of charge by the transferred officers 24INSE tNGIr Now posts which

by 30.06.2008.

3; vbm this order, 3l represcnITONS for posting and transfers in the grade of Additional Commissioner & Joint

Comimissioner of Customs
h

Tasindisonline.com Pvt. Lid,
B-X1. 8163, Vesant Kunj, New Dathi-70
R i

wed

A Centrsl Excise recelved to date stand dlsposcd off.

(R.K. Kalla)

PO LT ey

Deputy Sécratary to the GovorAiment of Indla
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F . o e LT _ Annexure-

,"".‘L ..

\40 78034;2/97 hsll (A)
Govemment of India -
\hnwtrv of Pcrsonncl Public Gnevauccs & Pcnsnons
(Departmcnt of ]Pcrsonncl & Trammg)

\Jew l)cll'u the 12 June 1997

OFFI(‘F MFM’RORA \TDI TM

. i

Sub: Posﬂng of husband ah_d:w.l'fb at thé-samé 'Sfiallon.

Gove i ent has xssued detallcdl mndclmcs wde () M No 28034/7/86-Estt (A)

datcd t4 1986. The Flﬁll Central Pav (‘omnussnon has now 1cuonuncndcd that

not onfy the existing mstructlons rcgardmg the necd lo post’ husband and wife at

The Idcm‘med i8 dxrected to sav thal on the subject mentxoned above, -

the ¢ station need to be reiterated, it has also rcoommcndcd that the scope of -

these 1 trucuons should be wxdened to include thc prov1snon ihat where posts at

the ap ropnate lcvcl exist in thc orgamzauon at thc same statlon1 thc husband and

wife. v mvarmblv be posted together in order t0 enable them to lead a normal

fan;ity life and look aﬁcr thc wclfarc of thc chlldrcn cspccxally till the children

are 10 vears of age

The Govemmeﬁt, after coﬁsidléﬁné the matter, has decided to ‘accept this
recommendation - of the Fifth Central Pay Cdmmission Aécordihgly it is
reiterated that all Mnusmcs/Dcpamncms should smmy adhcxc to the guidelines
laid down in O.M. No. 8034/7’86 Esn ( A) Dalcd 3 4. 86 whxlc dccldmg on the

reques ts tor posung of. husband mnd wite at the samc station and should ensure

that st}wh posnng is mvanably done espcually ull thexr thldren are 10 years of

age, 1% posts at the appropnatc level exist: m the orgammnon at the same stauon‘

and if ho adrmmstratwe problcm are expccted to reault as a consequence

It is further clanﬁed that evcn uascs whelc only thc wﬁc 18.a gow:mmcnt servant,

the chncessnon elaboratcd m pan 2 of this () M would be adrmsstblc to the

gove ent servant.




| : N\
{
4. These ms(ruuuons would bc. 'pplu..nblu onlv m pusl% wuhm llu. samc dcpartment
" .lnd would not. dppl\ on’ .sppy imeid u_mlur Illg_ Central Slu(]mg Scheme.
5. A copy ot lhls l)epartm“ ‘,n $ ()M No ?80'34/7/’86'—}?511. (A) Dated 3.4.86 is
‘ ehclosed h)x rcadv refcrc.nc.e amd amdanu.
6. Hindi version of the OM i ciiclosed.
Sd/- Nlegible
N (Harinder Singh)
Inml \ccrcl'uv 10 the Gowt. of India
; S - fel No. 301 1276
To . o .
.- Al Mxmstncs’Departmcms ot mhc (x()wnuncnt ()t Ind:a
2 Dgpartment of Women & Chﬂld Devclopmcnt v . ‘
3 The National Cunumamon fur Womun 4, Du.mlawl l‘padhyas Mar g, ITO,'Ncw
" Delhi.. = A
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OTHER SERVICE MATTERS 343

(2) In the event of suéh surviving husband/wife also dying, the
child/children of the deceased parents will be granted two family pensions
subject to the limits prescribed.—Rule 54 (11), CCS (Pension) Rules.

8. House Rent Allowance.— (1) Both are 'e;ntitled to draw HRA even if
they work in the same station and live together but not provided with Govern-
ment accommodation. .

(2) A Government servant whose spouse is allotted accommodation at
the same station by Central/State Government, art Autonomous Public Under-
taking or semi-Government Organization will not be eligible for house rent
allowance irrespective of whether or not the non:allottee employee resides in
that accommodation.—FR & SR, Part - V.

9. Central Government Health Scheme:— (1) The spouse drawing
higher pay will contribute to the Scheme. Parents of the non-contributing
employee will not be eligible for the Scheme’s benefits.

(2) However, a female contributor has the ('ption to include her parents-
in-law, instead of her parents, in the family for availing of the medical bene-
fits.— G.I, M.H., O.M. No. F. 6 (1)-54-Hosp.) dated 31-5-1954 and F. 4
(1)-18/63 - H, dated 3-3-1966.

(3) If both the Government servants contribute, parents of both will be
cligible for the benefits. '

(4) Judicially separated couple are treated as separate entities.— G.I,
M.H., OM. No. F. 21-12/63-H. (M), dated 16-12:1964.

10. Allotment of Residence.— (1) The title of each of them will be con-
sidered independently. . '

(2) Only one residence will however, be allotted, except in the case of
judicial separation.

(3) If the husband/wife who is an allottee of a residence is subsequently
allotted a residential accommodation in the sameLstation from a Pool to which
the Allotment Rules, 1963, do not apply, he/she should surrender any one of the
residences within one month. This condition will rflot, however, apply if they do
not reside together due to jddicial separation.——SI? 317 - B-4 (4) & (5).

11. Posting of husband and wife i;lt the same station
[Swamy’s — Co1\np161e Manual on Establishfnent and Administration]

i
The Government has laid down the following guidelines for the cadre
controlling authorities to consider requests of husband and wife when both are
Government servants and employees of Public Sector Undertakings for
posting at the same station, with utmost sympathy:—

(1) Where the spouses belong to the sam«% All India Service or two of
the All India Services, namely, IAS, IPS and IFfS' (Group ‘A’):

The spouses will be posted to the same Cadre by providing for a Cadre
transfer of one spouse to the Cadre of the otht{;r spouse subject to their not
|

H
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344 F :  SWAMY'S HANDBOOK —"005.

being posted by this process to their home cadre. Postings within the Cadre
will, ‘of course, fall within the purview of the State Government, :

(2) Where one spouse belongs to one of the All India Services and the
other, spouse belongs to one of the Central Services:
15

The Cadre coﬁtrolling authority of the Central Services may post the
officer to the station, or if there is no post in that station to the State where the
otherspouse belonging to the All India Service is posted.

f) Where the spouses belong to the same Central Service:

[, .
I.he Cadre controlling authority may post the spouses to the same station.

33) Where one spousg belongs to one Central Service and the other
spou Ié belongs to another Central Service:
approbriate Cadre controlling authority who may post the said officer to the

- station, or if there is no post in that station to the State, where the other spouse
belonging to the other Central Service is posted.

(§) Where one spouse belongs to an All India Service and the other
spouse belongs to a Public Sector Undertaking:

'I"he spouse employed under the PSU may apply to the competent
authority who may post the person to the station, or if the PSU has no post
therein, to the State where the other Spouse serves.

(6) Where onvé spouse belongs to a Central Service and the other
spouse belongs to a PSU:

, he PSU spouse may apply to the competent authority who may post the
officer to the station. or if the PSU has no post therein. to the State where the
other spouse serves. If, however, the request cannot be granted because the
PSU has no post in the said station/State, then the Central Service spouse may
apply fo the appropriate Cadre controlling authority who may post the person
to the #tation, or if there is no post in the station, to the State where the PSU
spousejserves.

I ) . .
v (7) Where one spouse is employed under the Central Government and
the other spouse is employed under the State Government:

Tﬂe Central Government spouse may apply to the competent authority
who may post the person to the station, or if there is no post in that station. to
- the State where the other spouse serves.

| . .

2. .These are only illustrative and not exhaustive. Cases not covered by

the guidelines have to be dealt with in the spirit of the guidelines and the
objective of enabling a husband and wife to lead a normal family life and

ensuring the education and welfare of their children — as far as possible and -

within the constraints of administrative convenience.—: hapter 62.
!
‘ ' _ &

The spouse with the longer service at a station may apply to the
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